IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No. 6257 of 2022

Dillip Kumar Baral Petitioner

Mr. A.K. Mohapatra, Advocate
Mr. Jagyan Balk Mohanty, Advocate (I.A. No.4916 of 2022)
Dr. Janmejaya Ray, Advocate (I.A. N0.6948 of 2022)
-versus-
State of Odisha and others .... Opposite Parties
Mr. A K. Parija, Advocate General along with
Mr. Debakanta Mohanty, AGA
Mr. P.K. Parhi, ASGI
Mr. D. Tripathy, CGC

CORAM:
THE CHIEF JUSTICE
JUSTICE R. K. PATTANAIK

ORDER
Order No. 22.06.2022

LA. No.4916 0f 2022 & 1.A. N0.6948 of 2022

06. 1. The Court has perused the Judgment dated 3" June, 2022 of the
Supreme Court of India in Civil Appeal Nos. 4515 and 4516 of
2022. Both the appeals, which challenged the order dated 9™ May,
2022 passed by this Court in W.P.(C) No.6257 of 2022, have been
dismissed by the Supreme Court of India with cost of Rs.1Lakh

each.

2. The Supreme Court has specifically observed that “we are of the
considered view that the public interest litigation filed before the
High Court rather than being in public interest, is detrimental to the

public interest at large”.
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3. In that view of the matter, I.A. Nos. 4916 of 2022 and 6948 of
2022, filed by the said two Appellants are hereby dismissed.

W.P. (C) No.6257 of 2022

4. In view of the above observations of the Supreme Court of India
in the aforementioned order dated 3" June, 2022 concerning the
present writ petition i.e., W.P.(C) No0.6257 of 2022, it is not
possible for this Court to continue to entertain the said petition as a

PIL.

5. Consequently, the writ petition 1s disposed. of.

(Dr. S. Muralidhar)
Chief Justice

(R. K. Pattanaik)
Judge

S. Behera
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